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Ban on Nuclear Weapony

471. SHRI VEKARIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether India and Mauritius
have agreed for total ban on nuclear
weapons; and

(b) if so the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS)
(a) and (%) In the joint communique
issued on 14 January, 1975 at the
conclusion of the visit to India by the
Prime Minister of Mauritius, it has
inter alia been stated: “The two Prime
Ministers called for umiversal disar-
mament incluciny a total ban on the
uge of nuclear weapong and the des-
truction of exictiyy stockpiles of all
such weapons. While reviewing the
question of th¢ peaceful uses of nu-
clear energy the two Prime Ministers
stressed the importance of harness.ng
nuclear vower * r e.onomic davelop-
ment and h arar °velfare anl of en-
suring that the benefits of nuclear te-
chnology do nct 1cis aip conflnel t, a
few countries’

Indian Doctors in Iran

472 SHRI VEKARIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government propose
to send some Indian Doctors to iran;

(b) 1f so, the number of doctors to
be gent to Iran; and

(c) the number of Indian Doctors
whp have already been sent to Iran?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI BIPINPAL DAS).
(a) and (b). The Government of Iran
have indicated their desire to recruit
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aout 455 Indian doctors. An Iranian
Recruitment Team is expected to visit
India shortly to hold interviews.

(e) Ten Indian doctors are alceady
working in the Jundishahpur Univer-
sity of Iran
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(&) forazor g 4

(w) ¥t wes fafw & <o
woerd & fged & wv ¥ sy ddfow
sl ¥ W (FT qwd A% A
feafcz) ot fandl & mpere & Frwifor
forar arar & 1 axRy ¥ia wow el
¥ graen fafww oow gwErQ Y wiw,
wpn w7 wvwE i dw g
fireft ok & fordy wreraer sqaeqr Y if
#Y qraf a¢ fide wemr £



10 Written Angirers PHALGUNA 1, 1808 (SAKA) Written Answers 1032

fawow

%K Jo T KTATH 1870~71 1971-72 1972-73

(wvd arET ¥)
1 | 93W . . 17 00 23 67 43 74
2 S 11.00 8.22 4 10
3 fagre 25 00 23 80 40 04
4 I 25 00 34 97 44 00
5 ghaarorr 17 00 9 17 20 44
6 IF [T TV 10 00 2 56 1.25
7 &ver 17 00 21 05 40.47
8 Weg gaW 32 00 43 27 49,99
9 WETTIST 85 00 103 73  147.01
10 Fatex (d4g7) 37 00 28 1 22.71
11 IdET 10 00 4 65 15.00
12 919 16 00 16 25 15.50
13 TISIYgE 20 00 24 70 24.00
14 afweary 42 00 44 85 75.22
15 ITACHIW 26 10 3. 37 39.70
16 afeawf) gare 75 00 47 78 57.68
17 fegwmae qiw . 9 60 5 45 4.00
18 wiogz . . 010 - -
19 fager . 0 20 0 30 0 15
20 9ENE - - 5.00
gnr 475 00 475 00 650 00

Encroachment on Land ang Property
of Ulhamnagar Camp in Maharaghtra

474. PROF, MADHU DANDAVATE
‘Wil the Minister of SUPPLY AND
REHABILITATION be pleased to state:

(a) whether Smt. Gauri Shaha has
encrouched upon land and property
from Ulhasnagar Caemp in Thana
District of Maharashirs, formerly

owned by the Central Government;

(b) whether it is true that the
Screening Committee consisting ol
MP’s MLA’s and Government offi-
cers had refused to regularise the
Yexcess property” illegally held by
Smt. Gauri Shahas;

(¢) whether the Union Government
had intervened in thig matter and
asked the Screening Committee to
stay its decision; and





